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LOK SABHA DEBATES

LOK SABHA

Friday, November 29, 1996/Agrahayana 8,
1918 (Saka)

(The Lok Sabha met at Eleven of the Clock)
[MR. Seeaker in the Chair

ORAL ANSWERS TO QUESTIONS
[English]
Coal Washeries

+
*121. SHRIMATI SHEELA GAUTAM :

SHRIMATI BHAVNA BEN DEVRAJ BHAI
CHIKHALIA :

Will the Minister of COAL be pleased to state :

(a) whether the Government have constituted a
committee, namely, ‘Integrated Coal Policy’ under the
Chairmanship of Shri K.S.R. Chari, former Secretary,
Coal, to review the performance of coal washeries under
the Central Coal Washeries Organisation;

(b) it so, the composition and terms of reference of
the Committee;

(c) whether the Committee has submitted its report;

(d) it so, the recommendations made by the
Committee; and

(e) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) and (b). Planning
Commission had constituted a committee to formulate
an integrated coal policy under the Chairmanship of
Shri K.S.R. Chari. The composition of the Committee
and its terms of references are given in the statement-
| enclosed.

(c) to (e). The Committee has since submitted its
report to the Planning Commission. The report of the
Committee is under consideration of the Government.
The major recommendations of the Committee are given
in the Statement-1l enclosed.

STATEMENT-|

The composition of the Committee was as follows :

1. Shri K.S.R. Chari, former - Chairman
Secretary (Coal)

2. Secretary, Ministry of Power - Member

3. Secretary, Ministry of Coal - Member

4. Secretary, Ministry of Steel - Member

5. Member (Transportation) - Member
Railway Board

6. Chairman, Coal India Ltd. - Member
Chairman and Managing - Member
Director, National Thermal
Power Corporation.

8. Shri R.G. Mahendru, former - Member
Chairman, Central Mine
Planning & Design Institute
Limited

9. Adviser (Energy). Planning Member
Commission Secretary

The Committee was to address the issues for an
Integrated Coal Policy for adoption by the Government
in the Ninth and Tenth Plan periods. The terms of
reference of the Committee were as follows :

A. Broad assessment of demand for coal (coking
and non-coking) and Lignite for different sectors of the
economy in the Ninth and Tenth Plans periods (1997-
2007).

(i) Power Sector

(a) Power Ministry's estimation of capacity
additions with different fuels in power sector
for Ninth and Tenth Plans (1997-2007).

(b) Evaluation of relative costs for thermal power
generation with different fuels at different
representative locations including at pitheads
and load centres.

(c) The techno-economics of exercising least-
cost options in the choice of deshaled/
beneficiated indigenous coals vis-a-vis
imported coals/natural gas/other fuels for
power generation, based on delivered price
per heat unit and its impact on plant
performance and costs of generation, apart
from the angle of security of supplies and
environmental pollution.

(d) New and emerging clean coal technologies
for power generation and the scope for their
adoption in the Ninth and Tenth Plans.

(ii) Steel Sector

(a) What new and emerging technologies for
steel mc ‘ng are under implementation-
introduction of Coal Dust Injection, Partial
Briquetting, Formed coke etc. Making use of
non-coking coals—so as to reduce
depe dence on coking coal? What is the
scope of their adoption in the Ninth and Tenth
Plan periods?

(b) How does the Steel Sector view the
performance of Coking Coal Washeries with
particuiar reference to the quality and
quantity of supplies of washed coal to the
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Steel Plants? Have the Steel plants availed
of all possible technological innovations,
including improvement in the quality of input
of raw materials other than coal?

Is the performance of captive collieries
(TISCO’s) optimal, having regard to the
reserves held by them?

What are the pros and cons of use of
imported vis-a-vis indigenous coals for steel
making and the implications of imports on
the Coal/Steel producers in terms of their
commercial interests and the interest of the
country?

B. Review of Resources nad Availability of Coal
nd Lignite in the period in the Ninth and Tenth Plans
1997-2007) as made by CMPDI/NLC etc. and their
dequacy or otherwise to meet the demands.

(a)

(c)

Approach necessary for ensuring an optimal
mix of exploitation of coal through ‘open cast’
and ‘underground’ mines for meeting the
potential demand.

identification of optimal transportation modes
(railways, roads, inland waterways, etc.) for
supplying coal to different consumers and
availability and augmentation requirements
of the infrastructure facilities; strategies
necessary for promoting an optimal mix.

Environmental issues related to production
and utilisation of coal.

C. Investment and related Issues.

(a)

(c)

Broad estimate of the investments needed
for production of coal, lignite, beneficiation
and augmenting infrastructure/transport
facilities for meeting the projected demand
for coal by 2006-07; adoption of an
appropriate policy package so as to attract
private investment including from existing and
potential customers booth in the private and
public sector.

ldentification of factors responsible for the
steadily rising costs to the coal consumer
through frequent increases in pithead prices,
apart from increases in the rates of royalty,
railway freight etc.; strategies to overcome
low productivity, high production costs, delays
in sales realisation. accumulated losses and
lack of consumer satisfaction; study of the
need for restructuring the coal industry
including issues relating to greater
autonomy, removal of existing price and other
controls, disbanding cross-subsidisation
through CPRA and exposing the entire
organisation to market-based competition;

Regulatory measures necessary for
promoting appropriate mining practices, for
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adoption of necessary environment
management measures and for safeguarding
consumer interests.

D. Any other issue in relation to above.

STATEMENT-II

Major recommendations of the Committee.

(1)

()

(6)

(7)

(9)

(10)

(11)

An idependent agency at central level be
created to step up exploration of coal and
lignite resources. Adequate financial
resources be made available to this agency
to be raised through a surcharge levied on
coal and lignite produced in the country.
Exploration be done through public and
private sector, both Indian and toreign, on a
contract basis.

All new coal and lignite blocks be oftered on
the basis of competitive bids in which
national coal companies and private sector
can participate. These can be allotted on the
basis of criteria such as minimum transfer
price, minimum recovery percentage etc.
which need to be evolved. The developer ot
the mine be free to charge any price from
the consumer on the basis of negotiations
without reference to the administered prices.

De-regulation of remaining prices of coal be
undertaken in a phased manner.

An autonomous regulatory body be set up to
resolve price disputes between producers
and consumers.

Holding company approach be given a fresh
look and each subsidiary of Coal India
Limited be given the status of an independent
company after price deregulation and other
reforms are undertaken.

Certain exemptions, from the notifications
issued under Contract Labour (Regulation &
Abolition) Act 1970, be given to the coal
industry for it to become competitive and to
reduce the investment requirements.

Better utilisation of the washery capacity.

Increasing domestic production of coking coal
and washing of low volatile medium coking
coals.

Streamlining the procedure for release of
forest lands for coal projects.

Adoption of new technologies and more
efficient utilisation of coal by the power and
steel sectors.

Locating new power stations at pithead, better
exploitation of lignite resources in the
country. .
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(12) Reduction in duty on import of coal.

(13) Creating additional rail and port capacities
to facilitate transportation and import of
coal.

(14) Increased washing of non-coking coal.

(15) Consider amendments in Coal Bearing Areas
(Acquisition and Development) Act 1957 to
allow acquisition of surface rights where
underground mining is or has been
undertaken.

[Translation]

SHRIMATI SHEELA GAUTAM : Mr. Speaker, Sir, |
would like to know from the Hon'ble Minister the time
since when the report of the Committee i1s under
consideration of the Government and the reasons for
delay. Whether the Government intends to lay this report
on the Table of the House in the current session.

SHRIMAT| KANTI SINGH : The Chari Committee
Report has not been prepared by my Ministry but by
the Planning Commission and it has already been laid
in the Parhiament. If you wish, you will get a copy. So
far as its 1mplementation is concerned, the
recommendations of the Committee will have far-
reaching impact on the coal industry and that is why,
the report is still under consideration of the Ministry.

SHRIMATI SHEEL(\ GAUTAM : By when the process
is expected to be completed? It is already under
consideration but whether the Government proposes to
lay it on the table of the House?

SHRIMAT!I KANTI SINGH : No time-limit should be
fixed for it as it can atfect the coal industry. It is
concerned with various Ministries so it is difficult to
make any commitment in this regard.

SHRIMAT! SHEELA GAUTAM My second
supplementary is that the reply given by the Hon'ble
Minister to this question is not satisfactory. | would like
to know that under the main recommendations
mentioned in Annexure-ll, what provision has been
made by the Government for insurance coverage of the
labourers working in the underground coal mines and
whether this point has been included in the report of
the Committee or not?

Secondly, | would like to know the number of
machines in coal washeries presently out of order and
the time by which the Government propose to repair
them.

SHRIMATI KANTI SINGH : We have 19 coal
washeries under B.C.C.L, C.C.L. Besides, 15 washeries
are under C.I.L. and 4 washeries under SAIL and
TISCO. Bharat Coking Coal washeries are in Bujhudih,
Dughdha-l, Dughadha-2, Monidih, Sudamadih,
Paathardih etc. and those of Central Coal Field Ltd. are
in Kargali, Gidi in Kathara and in Swang etc.

AGRAHAYANA 8, 1918 (Saka)
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[English]

SHRI SONTOSH MOHAN DEV : Mr. Speaker, Sir.
you can reply because you know the subject.

[Translation]

SHRIMAT!I KANTI SINGH : Two coking coal
washeries of C.I.L. are being set up in Madhubandh
and Kedla and capacity of these units would be 2.33
Tonnes per year. The construction work of these
washeries is expected to be completed by next year. So
far as the insurance coverage i1s concerned. there is no
such provision at present

(English]
MR. SPEAKER : Shri Sontosh Mohan Dev.

SHR! NIRMAL KANT! CHATTERJEE : He is
participating every day and more than once.

MR. SPEAKER : Not more than once.
(Interruptions)

SHRI SONTOSH MOHAN DEV : Sir, if he is so
unhappy, | will sit down. Shall 1?.. (Interruptions)

SHRI NIRMAL KANT! CHATTERJEE : | hope you
will soon be answering as well as asking the questions
...(Interruptions)

SHRI SONTOSH MOHAN DEV : All right. Sir, the
Ministry of Steel, the Ministry of Power and the Ministry
of Railways are all suffering on account of bad qualty
of coal, the reason being that most of the coal mines do
not have washeries. Two or three of them have
washeries but they are in a very deteriorating condition.
But what is the Report of the Committee besides that?

In view of the changed policy of mining and other
things done by the previous and the present
Governments, you can provide washeries to the coal
mines or captive mines to the Ministry of Steel. Ministry
of Power and others. | would like to know whether the
Ministry 1s considering this aspect or not. There is a
cause in your Ministry which does not want it. As a
result, foreign materials are coming along with coal. So.
| will put a very simple question to the hon. Minister. Ot
late, is there any change in the mind ot the Ministry to
adhere to the policy of the Government? | would also
like to know whether the Ministry i1s considering to see
that by private investment or investment from your Coa'
Ministry washeries are made up-to-date and better
quality coal is supplied with better management.

The Ministry of Steel wants to take it up but the
Ministry of Coal does not want to give. | do not know
why there is no increase in the number of washeries.
Shri Chidambaram has just now come from Japan. He
knows, what is the quality of coal which Japan is getting
from Australia. We cannot compete with them.

SHRI NITISH KUMAR : You were the Minister of
Steel and the present Speaker was the Minister of
Coal...(Interruptions)

SHRI SONTOSH MOHAN DEYV : Even this time he
tried but failed.
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[Translation]

SHRIMATI KANT!I SINGH : The hon'ble member has
told about washeries. If the Minister of Steel wants that
we should give these washeries to them then he can
take them over...(Interruptions)

MR. SPEAKER : It does not happen.

SHRIMATI KANT! SINGH : In fact, this was the
situation prevailing earlier. During Nationalisation, these
were taken over. If the Minister wants to take them
over...(Interruptions)

[English]

SHRI SONTOSH MOHAN DEYV : Anyhow, | am happy
that your mind is for that. When the Minister wants it. it
can be done.

SHRI NIRMAL KANT! CHATTERJEE : Even when
he is no longer the Minister of Steel, can it be done?

SHRI SONTOSH MOHAN DEV : The time is not far
away.

[Translation]

SHRI THAWAR CHAND GEHLOT : Mr. Chairman,
Sir, Chari Committee was constituted. The committee
was asked to give its recommendations regarding
formulation of an Integrated Coal policy for the Ninth
and Tenth Five year plans. It had submitted its
recommendations to the Government. How does the
Government propose to implement the recommendations
of Chari Committee during Ninth and Tenth Five year
plans? Whether any meeting has been held with the
Planning Commission in this regard?

SHRIMAT! KANT!I SINGH : The Chari Committee
had submitted its report to the Planning Commission on
14th May. It was received by our Ministry in September.
So far, we have held no meeting with the Planning
Commission.

SHRI THAWAR CHAND GEHLOT : The Ninth Five
Year Plan will commence from April' 1997. Very little
time is left. What are you doing in this regard as these
recommendations will have to be implemented in the
Ninth and Tenth Five year plans.

SHRIMAT! KANTI SINGH : As | have already told,
we are considering it very seriously. At the moment, |
can say nothing more.

PROF. RITA VERMA : Mr. Speaker, Sir, the report of
Chari Committee is very comprehensive. Discussion is
also going on for formulating a comprehensive coal
policy. When | was going through it, | found that attention
has been paid to the environment issue. Environmental
issue is very important for my constituency, Dhanbad
because subsidence has posed a great danger to the
people of Jharia. However, much has not been
mentioned in it about environmental aspect. It is worth
considering that if the work of coal mining is done and
there are underground mines then under the conditions

NOVEMBER 29, 1996
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laid down in this regard the Coal Companies should
have left the mines as it were after stocking, but it does
not happen. When there was a danger of subsidence
in Jhansi, people started leaving their homes. It was
after their exodus that your people were seen
completing the formalities by installing wooden poles
and bamboos there. They had already made
arrangement for it. People have complained that as per
the versions of B.C.C.L. authorities, they were not taking
up mining work in those areas where there was more
subsidence because one S.D.L. machine, which had
been entrapped in that area was found under a house.
It show that mining was being done there. Will a
comprehensive inquiry be ordered into the fact that
how far the policy declared in regard to environmental
Control and subsidence is implemented and to what
extent they give wrong statements?

SHRIMATI KANTI SINGH : The hon'ble Member has
demanded investigation into this aspect. | shall get an
inquiry conducted into it.

‘Financing Deficit

+
‘124, SHRI VIJAY PATEL :

SHRI ANNASAHIB M.K. PATIL :
Will the Minister of FINANCE be pleased to state :

(a) whether the Government have been getting
financial support from the Reserve Bank of India to
meet their annual financial deficit;

(b) if so, the details thereof;

(c) whether a proposal to fix a limit on the above
tinancial support is being considered by the Government
to ensure better control of the R.B.l. over money supply:
and

(d) if so, the details thereof and the benefits to be
accrued therefrom?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (d). A statement is laid on the
Table of the House.

STATEMENT

Government of India has been borrowing from the
Reserve Bank of India through issue of ad hoc Treasury
Bills for meeting its budgetary deficit. Upto 1993-94
there was no limit on such borrowings. The year-end
limit for issue of such ad hoc Treasury Bills in the current
financial year is Rs. 5000 crore.

An agreement was signed in September, 1994 to
gradually phase out this system by 1996-97 as a
measure of fiscal discipline and to enhance the flexibility
of monetary policy conducted by the Reserve Bank. A
detailed scheme for the implementation of the
agreement is under consideration.
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[English]

SHRI VIJAY PATEL : Sir, | want to know from the
hon. Finance Minister, what is the amount borrowed by
the Central Government from the RBI in the current
year?

SHRI P. CHIDAMBARAM : Sir, the final figure will
be known only when we prepare the Revised Esumates
at the end of the year. The Budget Estimates, for ad hoc
Treasury Bills and 91 Days Bill is Rs. 6578 crore. We
hope to remain within that limit.

SHRI VIJAY PATEL : It has been said in the reply
that the limit will be maintained at Rs. 5,000 crore. What
are the reasons for this? According to our information,
because of the bonus given to certain category of Central
Government employees, this budgetary deficit has been
increased. | want to know from the hon. Finance Minister
whether 1t is a fact.

SHRI P. CHIDAMBARAM : Sir, expenditure under
one head cannot be directly related to the budgetary
deficit. Expenditure takes place under several heads.

Now, the additional expenditure as a result of the
removal of bonus ceiling for Group ‘C' and Group ‘D’
employees has been estimated to be about Rs. 220
crore. But most Departments have been required to find
these funds from within their budgetary allocations. The
amount of Rs. 220 crore 1s indeed an additionality. It
will have an impact on the budgetary deficit. But if the
expenditure is controlled, under some other head. we
hope to remain within thi estimates of the budgetary
deficit indicated in the Budget Estimates for 1996-97
which i1s Rs. 6.578 crore.

SHR!I SANAT MEHTA : Sir, up to 1993-94. there
was no limit on such borrowings. May | know from the
hon. Finance Minister, what the borrowings were after
this limit was laid down, in respective yeas. viz., 1994-
95 and 1995-967

SHRI P. CHIDAMBARAM : Sir, as you know, an
agreement was signed between the Reserve Bank of
India and the Government on 9th of September 1994,
to phase out the system for ad hocs by 1996-97. The
net ad hocs at the year-end were assumed to be Rs.
5.000 crore and within the year the limit is assumed to
be Rs. 9,000 crore. The year-end positicn of net ad hoc
issued in the last two years was as under :

1994-95 Rs. 6,000 crore (RE) Rs. 1,750 crore (Actuals)
1995-96 Rs. 5,000 crore (Fi£) Rs. 5,965 crore (Actuals)

The year-end limit for 1996-97 is also Rs. 5,000
crore and within the year, the limit is Rs. 9,000 crore.

The net ad hocs as on 26.11.1996 was Rs. 8,415
crore, which is within the limit.

[Translation]

SHRI BHERU LAL MEENA : My question is that at
what percentage interest is paid by the Government for
the loan taken by them?

AGRAHAYANA 8, 1918 (Saka)
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(English]

MR. SPEAKER : How much interest do you pay for
the borrowings from the Reserve Bank of India?

SHRI P. CHIDAMBARAM : Sir, on market
borrowings, the last issue of Rs. 2,000 crore, the interest
was cut off at 13.55 per cent.

[Translation]

SHRI DATTA MEGHE : The Reserve Bank of India
gives Rupees five thousand crore to meet the financial
deficit, but we have huge black-money in our country.
Is there any scheme to unearth the black-money so that
there is no need to withdraw money from Reserve Bank
of India.

[English]

SHRI P. CHIDAMBARAM : From time to time
successive Governments have come up with a number
of schemes to presumably channelise black money into
investment and to give immunity and amnesty. The
overwhelming optnion among economists whom | have
spoken to - and | am not saying this is my view - is that
if you give a way to legitimise black money, it will only
generate more black money in the future. Therefore,
while it is perhaps attractive to talk about legitimising
black money, as long as people know that there is an
avenue to legitimise black money, a number of
economists have told me that it will only encourage
black money.

SHRI SOMNATH CHATTERJEE : What is your view?
MR. SPEAKER : His view is reserved!

SHRI SURESH PRABHU : Is the Government
contemplating to put a ceiling on bad debt to be raised
by the Government from various quarters? There is a
provision in the Constitution that it can put a ceiling on
borrowing of the Government because currently as the
Finance Minister himself has said one of the concerns
of the Government is the rising interest burden which is
presently at Rs. 60,000 crore. It is almost 46 per cent
of the Government's current income. Is the Government
contemplating to put a ceiling on the borrowings of the
Government not only trom the Reserve Bank of India in
terms of ad hoc treasury bills, but also generally of the
Govermment to borrow? Is the Government _ontemplating
to retire some of its domestic debt which is now
currently close to Rs. 3 lakh crore and about 94 billion
foreign debt during the year?

SHRI P. CHIDAMBARAM : | will answer the
questions, but these two are really questions which do
not arise as supplementaries to this question. They are
in fact two completutv separate questions also.

On capping the Government borrowings. there is a
proposal and | have instructed that we seriously consider
that proposal. It is under examination. On retiring the
Government debt, it is easier said than done. You can
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ietire Government debts only if you raise resources.
These resources are required to meet current
~onsumption. Money is fungible, whether you use
borrowed resources to retire old debts or pay for current
consumption. Unless you can get rid of the revenue
deficit and show a revenue surplus, the question of
1etiring Government debts does not arise.

Violation of Customs Rules

- *125. SHRI K.D. SULTANPURI : Will the Minister
of FINANCE be pleased to state :

(a) the number of persons arrested for violation of
customs rules in the country during the last three years;
and

(b) the amount of drugs, gold, silver, cash and
foreign articles seized from them custom zone-wise?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b). Statement is laid on the
Table of the House.

STATEMENT

(a) and (b). During the last three years i.e. between
1993-94 and 1995-96, 3702 persons were arrested by
the officers of the Customs & Central Excise for violation
of Customs laws.

Information regarding seizure of drugs, gold. silver.
currency and other articles is not compiled zone-wise
However, approximate quantities of drugs, gold & silver
and value of currency and other foreign articles, seized
from such arrested persons during the same period of
three years, are given below :-

Value of

Qnty. of Qnty. of Qnty. of Value of

Drugs Goid Silver Currency other
(Indian & foreign
Foreign) articles

(in Kg.) (in Kg.) (in Kg.) (Rs. In lacs)

30751.54 55,09 462 181,27.71
+5298 Ltrs.
of Acetic

Anhydride

2289.44 12731.354

[Transiation]

SHRI K.D. SULTANPURI : Mr. Speaker. Sir, | would
like to know from the Hon'ble Minister the total amount
of seizures made by the Customs officials from these
persons who have violated custom laws. | would also
like to know the quantity of goods lying with Customs
Department and on which Custom Duty was to be
collected and the Government has not been able to
take a decision in this regard so far.

NOVEMBER 29, 1996
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[English]

SHRI P. CHIDAMBARAM : | am sorry, | may not
have quite understood what he is saying. He wanted to
know the number of persons arrested, the amount of
drugs, gold, silver, cash seized from Customs zonewise.
| have given that in the answer. For the last three years
| have given the quantity of gold seized, quantity of
silver seized, value of currency seized and value of
articles seized. What more does he want?

[Translation]

SHRI K.D. SULTANPURI : Mr. Speaker, Sir, the
details of arrests have been given. | would like to know
the actual position of the cases disposed of. How many
cases have been finalised and how many cases are
still pending with the court.

[English]

SHRI P. CHIDAMBARAM : Sir, 3702 persons have
been arrested during the last three years. | do not have
the information about the cases pending. | will furnish
this information later. The total is 3702. | will break it up
and furnish it to you.

[Translation]

SHRI K.D. SULTANPURI : In reply to my question,
the hon'ble Minister has said that he will send the
details but | would like to know the details of the number
of cases of arrest during the last three years, the number
of cases pending with court, the number of cases in
which challans are to be presented and the F.I.R.s lodged
with the Police alongwith the eases still pending with
the police. These details should be made available
because it is not clear from the information given by ¢he
hon’ble Minister as to what number of cases are pending
at various stages. The information about the number of
cases In which political persons were arrested should
also be given.

[English]

SHRI P. CHIDAMBARAM : | have some information.
| do not have information about the cases pending in
courts and the year of pendency. Whatever information
| have now, | will give it to you and | will furnish the
remaining later. In 1995-96, 1051 persons were arrested,
259 persons were prosecuted, 153 were convicted,
313 orders under COFFEPOSA were issued and 290
were detained under COFFEPOSA. In 1994-95 1095
persons were arrested, 760 were prosecuted, 334 were
convicted, 398 orders under COFFEPOSA were issued
and 385 were detained. In 1993-94, going back to three
years, 1214 persons were arrested, 363 were convicted,
519 orders were issued under COFFEPOSA and 383
were detained. The information about year-wise
pendency of court cases, | will give him later.

SHRI V.M. SUDHEERAN : | would like to know
whether the Government is considering a proposal to
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increase the incentives to the Customs officials tor their
meritorious work.

SHRI P. CHIDAMBARAM : Sir, today there are
significant incentives. Monetary rewards admissible to
officers and informers are upto 20 per cent of the value
of the goods seized or the duty evaded detected. 20
per cent is a substantial incentive. We also give away
Presidential awards to officers of Customs and Central
Excise. There is another scheme of giving appreciation
certificates for menitorious work. If the hon. Member has
any suggestion about any other incentive. | am ready
to look into it

SHRI NIRMAL KANTI CHATTERJEE : Sir. other
hon. Members wanted to know how many have been
arrested so far. But my question is how many VIPs and
VVIPs have not been arrested.

Next, | would like to know about the role of Customs
and Excise officials. How many ot them have been
prosecuted and how much of tax has been collected
from those prosecuted? | have discovered to my utter
surprise that when the bank officials were involved, the
Income Tax Department officers do not go to their houses.
do not search and do not collect revenue. One arm
does not know what the other arm i1s doing. How many
Customs officials have been prosecuted or penalised
and how much income tax has been collected from
them? That is my question.

SHRI P. CHIDAMBARAM | would require a
separate notice on the departmental action against the
officers because this question does not relate to action
against officers.

[Translation]

SHRI BANWARI LAL PUROHIT : This issue relates
to seizure of those drugs which have been imported
without paying the import duty. But on the other hand.
there are some cases also where imports have not
been made and only bogus documents have been
prepared.

Mr. Speaker, Sir, foreign exchange is remitted
through Reserve Bank of India after preparing bogus
documents. It is not a trivial issue but it is a scam
involving Rs. 700 crore. The hon'ble Finance Minister
has also accepted in his reply the figure of Rs. 542
crore involved in this scam. But as per my knowledge
the amount involved increased to Rs. 700 crore later
on. | have written four times to know about those who
are involved in this scam but he is not ready to disclose
the names of the persons found guilty. Even he is not
ready to tell about the action taken against those who
are involved in it. | would like to know as to why he
does not want to disclose their names? Why he is not
taking this House into confidence? This is a scam
involving Rs. 700 crore. A huge amount of money has
gone to the foreign countries. These people have looted
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this money. This House has a right to know as to how
and where this money has gone and who are involved
in this scam?

Mr. Speaker. Sir. | have written to the hon'ble Minister
three times In this regard but have not received any
reply till date. | had also made a request for half-an-
hour discussion on 1t but it was also turned down.
Therefore, | request you to do justice with me and instrut
the hon'ble Minister to apprise the House ot it. It 1s an
iIssue involving Rs. 700 crore. Who are involved in this
scam? | would like to know the names of those bank
officers and V.I.Ps who are involved in this scam and
the Government is protecting them?

[English]

MR. SPEAKER : | do not think that it anises out of
this question. This question relates to violation of
customs rules and you are talking about banks.

[Translation]

SHRI BANWARI LAL PUROHIT : Mr. Speaker. Sir,
this matter relates to FERA, custom and import of goods.
This matter comes under this question. Theretore. my
question s relevant.

MR. SPEAKER ' No, in my opinion. this matter does
not come under this question. However. 1t the Minister
wants to give reply, he can do so.

SHRI BANWARI LAL PUROHIT - Mr Speaker. Sir.
this 1ssue pertain to a scam inviting Rs. 700 crore which
Is the biggest scam of this country

[English]

SHRI P. CHIDAMBARAM : Sir. if the hon. Member
Is talking about any specific case. then he must give me
information about that case and | will furnish the reply.

MR. SPEAKER : He says that he has written three
letters to you.

(Interruptions)
MR. SPEAKER . He will try to find out those letters

SHRI P. CHIDAMBARAM : If he lets me know which
case he has in mind. | will certainly reply. He writes me
dozens of letters. If he tells me which case he 1s referring
to now, | will reply to that.

On FERA seizures of foreign currency and Indian
currency, In 1994 1995 and 1996, we had 1540. 1175
and 803 searches respectively so far. Indian currency
seized has been Rs. 974 lakh, Rs. 1021 lakh and Rs.
802 lakh respectively and toreign currency seized,
which, converted to rupees comes to Rs. 814 lakh, Rs.
541 lakh and Rs. 301 lakh respectively. The number of
persons arrested is 365, 228 and 172 respectively. if
the hon. Member has any particular case in mind and
if he puts a question, | will certainly give a reply.
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Black Money

+
*130. SHRI MOHAN RAWALE :

SHRI AMAR PAL SINGH :
Will the Minister of FINANCE be pleased to state :

{a) whether the Government propose to amend the
laws relating to search and seizure of Black Money:
and

(b) if so. the details thereof?

THE MINISTER OF FINANCE
CHIDAMBARAM) - (a) Yes. Sir.

(SHRI P.

(b) A Bill is proposed to be introduced in the current
session of Parliament. The details of amendments will
be known at the time of the introduction of the Bill.

[Translation)

SHRI MOHAN RAWALE : Mr. Speaker, Sir, through
you | would like to know from the hon'ble Minister the
total amount of black money in the country and the
number of persons arrested and punished in this regard.

[English]

SHRI P. CHIDAMBARAM : This question relates to
an amendment relating to black money. You are suddenly
asking me as to how many have been arrested. You
may put a separate quesion and | will give you an
answer.

SHRI MADHUKAR SARPOTDAR
for the details thereof.

SHRI P. CHIDAMBARAM : | am talking about the
details of the law which | am going to introduce in the
current session of Parhament.

MR. SPEAKER : | agree with you.

SHRI MADHUKAR SARPOTDAR : He is more
concerned with the persons involved in black money

MR. SPEAKER : Mr Rawale did not expect that his
question would come up today! So, he I1s not prepared;‘

. He has asked

(Interruptions)

[Translation]

SHRI AMAR PAL SINGH : Mr. Speaker. Sir, today
80 per cent I.A.S. officers holding higher posts who are
having most of the black money in the country rather
than traders and industnalists. Through you. | would
like to know from the hon'ble Minister as to whether
there is any provision in this Bill to seize the black
money and illegal property of these 1.A.S. Officers which
they are having in the metropolitan cities.

[English]

SHRI RAM NAIK : Sir, now the Minister also did not
expect that the question will come up for reply!
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MR. SPEAKER :
translation!

SHRI P. CHIDAMBARAM : While there are black
sheep in any organisation or any group or any fraternity.
I certainly would not agree that, as a class. the IAS
officers are corrupt and that they have black money. |
think. that is wrong...(Interruptions)

No. no; he has to wait for the

[Translation]

SHRI AMAR PAL SINGH : | am talking about 80 per
cent officers. Only 20 percent Officers are honest.

[English]

SHRI P. CHIDAMBARAM : While | will have to
respect the views of the hon. Member. | would humbly
submit that | completely disagree with it. | have worked
with a number of officers. | think, many of them are
extremely honest and they retire with great dignity
keeping the honesty in tact. | would not agree with
that.

But certainly yes. some cases do involve I|AS
officers. We read about them in the newspapers.
People are arrested, people are searched. | can give
you the total number of warrants issued and the total
number of seizures made. But | cannot name any IAS
officer. As | said. this question deals with the law
that | will introduce. | am willing to deal with the law. It
IS a major Amendment that | "am introducing in this
Session.

In 1993-94. 5,026 warrants were issued and Rs.
396.45 crore were seized. The average seizure per
warrant was Rs. 7.88 lakh. In 1994-95. 4,830 warrants
were issued and Rs. 381 crore were seized. The
average seizure was Rs. 7.89 lakh per warrant. In 1995-
96. 4,612 warrants were issued. Rs. 458 crore were
seized. The average seizure was Rs. 9.93 lakh per
warrant. From April, 1996 to October, 1996, 1,788
warrants were issued and Rs. 178 crore were seized.
The average seizure per warrant is Rs. 9.95 lakh.

Therefore, it will be obvious that these are cases

where we have good information. After a senior officer

applies his mind. a warrant is issued. And searches
have resulted in seizure of unaccounted money. At the
same time, | wish to dispel the impression that we
would raid everybody or we would institute a ‘Raid-
raf. That is not the policy of this Government. The point
that we are trying to say is that if black money is there,
if information is there, if unaccounted money is there,
the law has no respect for title or office or position. The
law will take action against everybody.

[Translation]

SHRI SHATRUGHAN PRASAD SINGH : Mr. Speaker,
Sir, | would like to know from the Government whether
a parallel economy of black money is in operation in
the whole country as a result of which need has been
felt to amend the law pertaining to the black money?
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[English]

SHRI P. CHIDAMBARAM : No, Sir, this legislation
deals with Chapter 14 (B) of the Income-Tax Act. Chapter
14(B) of the Income-Tax Act was amended w.e.f. 1st
July, 1995.

Now, | have discussed this with the Chief
Commissioners and Commissioners. | am satisfied that
the Amendment of 1 July, 1995, in its application, tends
to favour the tax-evader.

Therefore, | am introducing an amendment to rectify
that position so that there is no premium for tax evasion;
there is no advantage in tax evasion and where
searches and seizures are conducted and money is
seized, this amendment will place obligations upon the
person from whom the money has been seized to file
a return and there will be penalties apart from the tax
and interest that is due. The .amendment will be
introduced in this Session. | have no doubt in my mind
that all sections of the House will support the
amendment.

SHRI S. BANGARAPPA : Mr. Speaker, Sir, my
question relates to black money which is considered to
be running a parallel economy in this country for
decades. We are happy to hear that at least an
amendment has been thought of by the Government
and the Finance Minister proposes to bring in an
amendment to the exigting laws in this Session of
Parliament.

Sir, there was a Committee formed long back, maybe,
some decades ago and that Committee had also
submitted its report to the Government of India and that
Report is still lying with the Government. My straight
question to the Finance Minister is : Is he going to base
his intended amendment to the existing laws solely on
the basis of the recommendations of that Committee.
which submitted®its report some decades ago, or is he
thinking on some other different lines? This is my first
question.

No doubut you are serious about the eradication of
black money in this country. Now, my second question
is, are you under an impression that by bringing about
such an amendment to the existing laws you would be
able to eradicate biack money. which is considered to
be running a parallel economy; from this country?

SHRI P. CHIDAMBARAM : Sir, my answer to the first
part of the supplementary is that the amendment that |
would bring deals with only Chapter 14B of the Income-
tax Act. it is not intended to be acomprehensive law
dealing with all the aspects of black money. Chapter
14B deals with cases of search and seizure where
unaccounted money is recovered during the course of
search and seizure. That chapter is being amended.
When the amendment comes, the hon. Members would
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have an opportunity to comment on it and | have no
doubt that they would support me.

SHRI NIRMAL KANTI CHATTERJEE : When is the
Bill going to be introduced?

SHRI P. CHIDAMBARAM : It would be brought during
this Session

MR. SPEAKER : In fact, the Bill i1s being introduced
today.

SHRI P. CHIDAMBARAM : No, Sir, that is another
Bill. That is in regard to the State of Andhra Pradesh

MR. SPEAKER : Is it so?
SHRI P. CHIDAMBARAM : Yes. Sir
MR. SPEAKER : | see

SHR! P. CHIDAMBARAM : In answer to part B of the
question | would like to say that | have no illusion that
by this amendment we would be able to eradicate the
menace of black money.

SHRI HANNAN MOLLAH : Why is it generated?

SHRI P. CHIDAMBARAM : Black money is generated
on account of variety of reasons. | do not think that we
should enter into a discussion on why black money s
generated. That is not possible to discuss in the course
of an answer to a supplementary. | think. there are
many reasons why black money is generated

SHRI RAJIV PRATAP RUDY : Sir. we should have
a half-an-hour discussion on the subject.
MR. SPEAKER : The Bill itself would be discussed.
why are you asking for a half-an-hour discussion?
(Interruptions)
MR. SPEAKER : When you are talking about the
amendment you cannot go into the details now

(Interruptions)

[Translation]

SHRI RAM NAIK : Mr. Speaker. Sir, since the hon'ble
Minister has decided to introduce a Bill with regard to
the search and seizure of black money. | would like to
know from him as to whether the Government 1s aware
of the total amount of black money in the country at
present? Besides this, what is the policy of the
Government in regard to other provisions to be made
alongwith this amendment?

[English]
Should | repeat in English?

SHRI P. CHIDAMBARAM : No. | got it.

MR. SPEAKER
question.

SHRI P. CHIDAMBARAM : This amendment 1s
confined, as | said, only to Chapter 14B of the income-

. Yes, he has understood the
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tax Act. | do not propose to widen the scope of this
amendment. It is necessary to pass this amendment in
this Session. If | widen the scope of the Bill, then it will
not be possible to pass it in this Session.

SHRI RAM NAIK : | am not asking about that.

SHRI P. CHIDAMBARAM Therefore, this
amendment i1s confined to Chapter 14B of the Income-
tax Act. | would request for your support to pass this
amendment after you see it and study it.

SHRI RAM NAIK : We should pass it on merits
SHRI P. CHIDAMBARAM : Of course, on merits.

On the estimates of black money, | am very cynical
about these estimates. There was an estimate made in
the year 1983-84. | am sometimes amused by these
figures. The black money was estimated between Rs.
31584 crore to Rs. 36786 crore

SHRI RAM NAIK : Does it mean that after 1984
nothing has been done?

SHRI P. CHIDAMBARAM : | am not saying that.
MR. SPEAKER : He is coming to the other figure.

SHRI PRAMOD MAHAJAN : You should first arrest
the informer. He knows better than you. He will give you
more information. He knows up to the last pie.

SHRI P. CHIDAMBARAM : We all know that there is
a lot ot black money. Some Members will disagree and
some will agree - | am sure you will agree - that the
black money is there largely because of the regime of
high taxation, high stamp duties in property transactions
and, of course, greed is also there. There are a variety
of reasons as to why the black money 1s generated. We
can discuss the larger issue of black mongy séparately
and if any law is to be made, we can look into it. But
in answer to your question, apart from this Bill, | will
introduce In the next Session of Parliament a Bill on
money laundering.

COL. RAO RAM SINGH : This question I1s about the
black money. The Finance Minister has himself said
that the causes of generation of black money are high
taxation and stamp duties on transfer of property. Is the
Government considering any measures to rectify these
causes which generate black money? Secondly, in one
of his earlier replies the Finance Minister has said that
legitimisation of black money is not recommended by
any economist. Will the Government consider that where
the black money 1s available in large qudntities it can
be donated to the funds of political parties. especially
when the people possessing the money say that it
belongs to a political party? This is not allowed.
Funding of elections is a hot topic these days.
Government, | think, stands to save a considerable
amount it 1t allows, even for once. the allowances
made from black money to be donated to the funds of
a political party. If the Minister does not want to reply,
I can understand it.
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SHRI P. CHIDAMBARAM : Is my distinguished
learned friend a potential donor or a potential
recipient?

[English]

Foreign Equity in Coal Mining Sector

*131. SHRI SONTOSH MOHAN DEV :
Minister of COAL be pleased to state :

Will the

(a) whether the Government have decided to allow
100% foreign equity in coal mining sector;

(b) if so, whether the Coal Department has been
asked to amend the Coal Mines (Nationalisation) Act.
1973 to increase the area for prospecting licensing:

(c) if so, the details thereot; and

(d) by what time the Government propose to allow
foreign equity investment in coal mining?

[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) The ind